FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

M/s. VIBRANT CONTENT PRIVATE LIMITED
[OPERATING IN MEDIA AND PUBLISHING INDUSTRY AT MUMBAI]

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S. RELEVANT PARTICULARS
No.
1. | Name of the corporate debtor along with | M/s Vibrant Content Private Limited '
PAN & CIN/ LLP No. PAN: AAECV1061F '
CIN: U22219MH2012PTC232823
2. | Address of the registered office of the | Shop No. 026, Ist Floor, Evershine Mall,
corporate debtor Chincholi Bunder Road, Malad West
Mumbai — 400064 Maharashtra
3. | URL of website Information regarding website not available.
Suspended management has not yet provided any
details about website.
4. | Details of place where majority of fixed | Complete details of the assets are not yet known as
assets are located suspended management has not yet provided the
same.
The CD has intangible assts in the form broadcasting
rights of several episodes purchased in year 2017.
5. | Installed capacity of main products/ | The CD is in business of trading in content for
services television, primarily television series, movies, and
music. It mainly deals in television content in Hindi
and Marathi.
Suspended management has not yet provided any
details about the assets of the Corporate Debtor.
6. | Quantity and value of main products/ | Not yet known as suspended management has not
services sold in last financial year yet provided the records to RP.
7. | Number of employees/ workmen Nil
8. | Further details including last available | Last available balance sheet as per ROC data is that
| financial statements (with schedules) of | of Financial Year 2022-2023.
two years, lists of creditors are available | List of creditors is available on
at URL: https://ibbi.gov.in/uploads/claims/generate/CLAIM
S1764152299 23519.pdf
9. | Eligibility for resolution applicants || Parameters rEli_gibility
under section 25(2)(h) of the Code is | |Refundable Earnest | Rs. 1,00,000 (Through
available at URL: Money Deposit (non- | Demand Draft) along
interest bearing) to be | with  Expression  of |
submitted along with | Interest |
Resolution Plan Rs. 20,00,000 (Through |
Demand Draft) along
with Resolution Plan
Tangible Net Worth | Rs. 2,00,00,000
10. | Last date for receipt of expression of | 18.02.2026

interest




11. | Date of issue of provisional list of | 28.02.2026
prospective resolution applicants

12. | Last date for submission of objections to | 05.03.2026
provisional list

13. | Date of issue of final list of prospective | 15.03.2026
resolution applicants

14. [ Date of issue of information | 20.03.2026
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution | 19.04.2026
plans

16. | Process-mail id cirp_vepl@efficaxindia.com

(to submit Expression of Interest)

(Expression of Interest submitted to any mail id
other than that mentioned above shall not be

accepted)

EFFICAX RESOWTION PROFESSIONALS W

\ M
D!R'\E%TORI

AUTHORISED SIGNATORY

EFFICAX RESOLUTION PROFESSIONALS PRIVATE LIMITED
RESOLUTION PROFESSIONAL
Through Rakesh Kumar Jindal (Authorised Representative)
For M/s Vibrant Content Private Limited

IBBI/IPE-0153/IPA-3/2023-24 /50063
IBBI Registered Address: 3656/6, Gali No. 6, Narang Colony,
Tri Nagar, Near Rose Garden, North West, Delhi, 110035
Correspondence Address: 70-D, 3rd Floor, Pocket-A,

Vikas Puri Extension, New Delhi

Date: 02.02.2026
Place: New Delhi

Process e-mail id:

cirp_vcepl@efficaxindia.com
AFA Valid up to- 31.12.2026
Phone Number- 9560464525
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[OPERATING IN MEDIA AND PUBLISHING INDUSTRY A
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insclvency Resolution Process for Corporate Persons) Regulations, 2016)

ION OF INTE FOR
ENT PRIVATE LIMITED
MUMBAI]

RELEVANT PARTICULARS

Name of the corporate debtor
along with PAN & CIN/ LLP No.

M/s Vibrant Content Private Limited
PAN: AAECV1061F
CIN: U22219MH2012PTC232823

2. | Address of the registered office Shop No. 026, 1st Floor, Evershine Mall,
of the corporate debtor Chincholi Bunder Road, Malad West
Mumbai - 400064 Maharashtra
3. | URL of website Information regarding website not available.
Suspended management has not yet
provided any details about website.

4. | Details of place where majority of Complete detalls of the assets are not yet

fixed assets are located known as suspended management has not
yet provided the same.
The CD has intangible assts in the form
broadcasting rights of several episodes

N purchased inyear 2017.

5. | Installed capacity of main The CD is in business of trading in content
products/ services for television, primarily television series,

movies, and music. It mainly deals in
television content in Hindi and Marathi.
Suspended management has not yet
provided any details about the assets of the
Corporate Debtor.

6. | Quantity and value of main Not yet known as suspended management
products/ services sold in last has not yet provided the records to RP.
financial year

7. | Number of employees/ workmen Nil

8. | Further details including last available |Last available balance sheet as per ROC
financial statements (with schedules) |data is that of Financial Year 2022-2023.
of two years, lists of creditors are List of creditors is available on https://ibbi.
available at URL: gov.in/uploads/claims/generate/CLAIMS17

64152299 23519.pdf

9. [ Eligibility for resolution applicants Parametets Eligibility
under section 25(2)(h) of the Code  Refundable Eamest | Rs. 1,00,000 (Through
is available at URL: Money Deposit Demand Draft) along

(non-interest bearing) with Expression of
to be submitted Interest
along with Resolution Rs. 20,00,000 (Throughi
Plan |Demand Draft) along

| with Resolution Plan
Tangible Net Worth | Rs. 2,00,00,000

10. | Last date for receipt of expression 18.02.2026
of interest

11. | Date of issue of provisional list of 28.02.2026

___| prospective resolution applicants I

12. | Last date for submission of 05.03.2026

| objections to provisional list

13, | Date of issue of final list of 15.03.2026
prospective resolution applicants

14. | Date of issue of information 20.03.2026
memarandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of 19.04.20286
resolution plans

16. | Process-mail id cirp_vepl@efficaxindia.com

(to submit Expression of Interest)

(Expression of Interest submitted to any mail
id other than that mentioned above shall
not be accepted)

Date: 03.02.2026

Place: Mumbai

Through Rakesh Kumar Jindal (Authorised Representative)

|BBI Registered Address: 3656/6, Gali No. 6, Narang Colony,
Tri Nagar, Near Rose Garden, North West, Delhi, 110035
Correspondence Address: 70-D, 3rd Floor, Pocket-A, Vikas Puri Extension, New Delhi

EFFICAX RESOLUTION PROFESSIONALS PRIVATE LIMITED

RESOLUTION PROFESSIONAL

For M/s Vibrant Content Private Limited
IBBI/IPE-0153/1PA-3/2023-24/50063

Process e-mail id: cirp_vecpl@efficaxindia.com
AFA Valid up to- 31.12.2026
Phone Number- 9560464525
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